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matter. I will find out the position.
The guilty persons will be punished.
MR.  DEPUTY-SPEAKER: Now, the
guestion is:

- “That the Bill be passed.”

The motion was adopted.

16.01  hrs. _
SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-73

|

MR. DEPUTY-SPEAKER: The HouSe

Bempngis for(}ran.ts: (General)\m res-
ot of the Budget (General) for 1972-

7.5

DeEmMaNDp No. 53—INDUSTRIES.

‘MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not ex-
ceeding Rs.. 2;16,79,000. be granted to
the ‘President: to . defray the charges
which will come in course of payment
during ‘the year ending the: 31st day of
Marech, 1973, in respect of ‘Industries’.”

DEMAND NO. 63—DEPARTMENT OF
REHABILITATION
MR. DEPUTY-SPEAKER x
moved :

Mdt}on

: “That a Supplementary sum not ex-
ceeding Rs. 1,0000 be granted to the
President to defray the charges which
will come in"course of payment during
the year ending the 31st day of March,
1973, in respect of ‘Department of Re-
habilitation’.”

f)x-:MANn No. 113—LoaNs AND ADVANCES

BY: “THE - CENTRAL GOVERNMEN‘I‘
MR DEPUTY-SPEAKER. Motion
moved:

“That & Supplementary sum not ex-
ceeding Rs. 2, 18,00,000 be ‘granted to
the Presxdent to defray the charges

2522 LS—11.
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which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Loans and
Advances by the Central Govern-
ment’.” ;

Demanp No. 129—OrsER CapitaL Out-
LAY OF THE MINISTRY OF STEEL AND

MINES
MR. DEPUTY-SPEAKER Motion
“moved:
“That a Suppplementary sum ﬁot

exceeding -Rs. 48,51,93,000 be granted
io the President to defray the charges
which will come in course of payment
during the year ending the 31st' day of
March, 1973,. in respect of ‘Other
Capital Outlay of the Ministry of Steel
and Mineg’.”

DeManp No.. 131—OTHER CAPITAL Ous-
LAY OF THE MINISTRY OF TOURISM AND
CrviL AVIATION
MR. DEPUTY-SPEAKER: Motion
moveu :

“That a Supplementary sum not ex-
ceeding Rs. 6,89,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of - ‘Other
Outlay of ‘the M1mstry of
Toumsm and vaxl Av1at10n’ 4

DEMAND No 136—CAPITAL OUTLAY oN~
PoSTS AND TELEGRAPHS (NOT MET FROM
REVENUE)

MR, DEPUTY-SPEAKER: Motion

‘moved.

“That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in-course of payment during
the year ending the 31st day of March,
1973, in respect of ‘Capital Outlay on
Posts and Telegraphs (not met from
Revenue)’.”

I find that there are some cut mo-
tions given notice of by Shri Jyofirmoy
Bosu. I find Nos. 1, 2, 3, 4 and ‘5. Are
you moving tﬁem‘? '
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mond I—!arlmar) Yes, . “Sir. I beg to
move: S S

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 2,16,79,000 in respect of Industries
be reduced by Rs. 100" .

{Failure of the Government to run
Heavy Electricals (India) Lid., Bhopal,
on a profitable basis(1)].

“That the Demand for a Supplemen-
tary Grant of a sum Bbot exceeding
Ra. 48,51,93,000 in respect of Other
Capital Outlay of the Ministry of Stee!
and Mines be reduced by Rs. 100.”

[Undue favour shown to the British
monopoly firm Indian ‘Copper Cor-
poration and payment of compensation
amounting to Rs. 7.56 crores (2)].

“That the Demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 48,51,93,000 in respect of Other
Capital Qutlay of the Ministry of Steel
and Mines be reduced by Rs. 100.”

. [Progress qf coking coal mines since
nationalisation (3)].

“That the Demand for a Suppple-
mentary Grant. of a sum not exceeding
‘Rs. 48,51,93,000 in respect of Other
Capital Outlay of the Ministry of Steel
and Mines be reduced by Rs. 100.” °

{Corruption, favouritism and nepo-
tism prevailing in the Coal Board
4)].

- “That the Demend a Supplemen-
tary Grant of & mnmmeang
mam.m fx vespect of Other
Capital of the Ministey of Toirism and
mvumumhmwwm 160.™

[Workinz of t*ha ‘Indian - Mﬂm'

Corporation (5)]
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SHRI JMM'UY POSU: - 8ir,
they have asked for Suppiementary
Demands for Grants on various items.
I will dedal with only two or three
poinis. One is.the agricultural crash
programme, for production of food-
grains. Sir, we arxe aware of the
regional imbalances which are created
by them. The difficultiegy which we face
are due to their invidious and un-
planned action. In regard to. Minor
Irrigation, what is the position?

The figures for Minor Irrigation
show as under. This is the figure for
the period 1968-69 to 1970-71 in terms
of crores of rupees: UP 35:.43; Maha-
rashtra 39.43; Gujarat 19.45; Madras
21.79; Mysore, 25.20; Bihar 20.33; and
then comes West Bengal which is still
lower, namely, 17.64. This is what

' was given ouf to us in reply to a ques-

tion in the Lok Sabha.

Regarding the benefits of minor ir-
rigation, in terms of hectares covered,
whet is the position? The pesition is
as under. This ig the figure of kectares:
U. P. 14.43; Madras 2.73; Maharashica
3.44; Bihar 3.25; Gujarat 2.36; and then
West. Bengal, which is at the bottom of
the list, wheve the fgure is 1.53.

What is the food outlook? This is
what the Economic Times says:

The Food Ministry report for 1871-
72 said that in view of the marked
improvement in the aveilability of
foodgrainm in: 1971 and in scoordance
with the dedﬂoa taken five years
‘ago; comesseional impert of Soodgre-
ins under PL. 480 have been shpnd
1rom Janvary, mz Coe

Thm it says-—

M Inter h Avnm. Mr
Fakhruddin Ali Abmed asseted that

’ inviewofabufm-lman.{:mu-
non‘tonnes there wn no m'ol!‘me

plementaty Demands and Cut motions

are beﬂm ‘the Kou-e
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iny the previoug year and the targets
for the current season was about 113
millien tonnes. But all this has be-
come fanciful. According to the
final estimate prepared by the Union
Agriculture Ministry, there was a
‘shortfall of 7.32 million: tonnes in
foodgrain produetion in 1971-72.
The estimates put production at
' 104.68 million tonnes against the tar-
get of 112 million tonnes.

Last year the shortfall was this....

MR. CHAIRMAN: Which Supple-
mentary Demand are you referring to?

SHRI JYOTIRMOY BOSU: Agricul-
tural Crash Programme.

MR. CHAIRMAN : I have locateqd it.

SHRI JYOTIRMOY BOSU: I
very glad to hear it.

am

. MR. CHAIRMAN: Don’'t reflect on
the Chair.. v s

SHRI JYOTIRMOY BOSU: Not at
all, I hate it, thati is the last thing. I
would do or like to do, Sir, especially
when youl ‘are in the Chair; after all,
you are a very respected colleague of
ours. -

Then; I come to the Government’s
ineptitude which hag resulteg in comp-
lete dependence on Nafure or the rain-
‘God. What is the outcome? Today,

“you kmow very well, especially in your

own State, and in other States, after
drought, scarcity and famine condi-
tions and water scarcity have eceme to
such a height that in fact we have no
right to come and stand and speak
here because we should have gone
there and tned to sharq the burden
with them: “The hon. Minister himself
has mentioned in his statement that
the worst affecteq Stated are Maha-
rashtra, Gujarat, Andhra Pradesh,
Rajasthant etc. He has alse referred to
* Bibar, U. P. Mysore, West Bengal,
* Orissa and Madhya Pradesh where the
* kharif crep may be a»ffer'tei ‘Itis a
“ terrible state. - = - Shes

1972-73

Then, let us see Government publi-
cations about the performance of this
Government. I am quoting some figu-
res from - the publications entitied
Toward Self-Reliance-Employment Op-
portunities etc. There is a crash pro-
gramme for rural employment. 1t is
a real package pregramme in ‘which
agricultural; crash: programme. is the
main feature. For Assam, while the
alloecation was Rs: 112.50 . lakhs, ibe
expenditure did net exceed Rs. 31.49
lakhs.  In Bihar, the allocation was
Rs. 458 lakhs; but the expenditure did
not exceed Rs. 33.5 lakhs. In the case
of Gujarat, the allecation was Rs. 23
lakhs, but the expenditure did net ex-
ceed Rs. 81.92 lakhs. In the case of
Jammu andg Kashmir, the allocation
was Rs. 125 lakhs, while the expendi-

" ture did not exceed: Rs. 72.05 lakps.

Similarly, in the ease of Madhya Pra-
desk, the allocation was Rs. 537 lakhs,
but the expenditure did not exceed Rs.
149 lakhs. In the case of Maharashtra,
the respective figures were Rs. 325
Jakhs and Rs. 126 lakhs. In the case
of West Bengal, thet allocatieon was
Rs. 299 lakhs while the expendyiure
did not exceed Rs. 152 lakhs. I ean
give you a lot more examples. The
total allocation of funds for this was
Rs. 5,000 lakhs, but the expendituie
did not exceed Rs. 3270.96 lakhs. Yeu
can well imagine who are the peopie
who are responslble for these Iapses
and failures; they are the people sit-
ting opposﬁe who are taking things
lightly.

Then, there is another ecrash pro-
gramme given in Table IV. - The allo-
cation for Andhra Pradsh urder that
programme was Rs. 319 lakhs while
the expenditure was Rs. 101.29 lakhs;
in the case of Bihar, the allocation
was: Rs. 458 lakhs while the expendi-
ture was Rs. 99.75 lakhs, and it is-hot
even Rs. 100 lakhs. In the -ease -of
Gujarat, ther allocatien was- Rs. 237.50
lakhs while  the expenditure was Rs.
92.49 lakiss. ~Tw the case of Hasyana,
the allocalionr was:' Rs:’ 87.50 lakhs
while: the expenditure was Rs. 3.97
lakhs!  Fthink' that Shri Bansilal must

‘be making hay:" In ‘the case: Gf Hima-
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chal Pradesh. the allocatior, was Rs.
125 lakhs while the expenditiire was
Rs. 5.25 lakhs. This i how they have
bepn funclioning and perfor»ing

The most interesting part is given
in Table V, which relates to the: pro-
gross of the drought-prone-areas pro-
gramme. For Andhra Pradesh, in
1970-71, the allocation was Rs. 284.64
lakhs, while the expenditure was cnly
Rs. 186.63 lakhs. In 1971-72, the allo-
ca'ion ‘wad Rs. 422 lakhs, while the ex-
penditure was Rs. 348 lakhs. A simi-
lar situation prevailed in Gujarat. The
position in Madhya Pradesh was very
bad. When the allocation was Rs. 217
lakhs, they had spent only about Rs.
76 lakhs. In the Maharashira State.
when the allocation was Rs. 132 lakhs
in 1870-71, the expenditure did not
exceed Rs. 90 lakhs. The figures g°
on like this.

This ghows that they have complete-
ly negleced this vital sector, thereby
causing serious hardship and cifficulty
and bringing In famine -unditicn in
the country. This Government needs
to be impeached for this wilful neglect
of the man at the bottom of the
society. All their pious wishes and
all their holy words are meant for
catching votes, and after that, they are
alloweg to perish. I have quoted from
their own books to show that their

_utterances have no relation whatsoever
with the performance that they hava

put up.

_ Then, what about land reforms? It
18 a vital thing for this crash pro-
‘gramme. We know that ‘he land re-
forms ‘'that . they are txying to Ho
~through are just - a gimnmuek -and an
atternp! at -hoodwinking the penple.
They <were pleces of lagislation which
were full of .Joopholes. and . which
-actually allowed -the  land-holders to
- rétain .. -more lang  than ' they were

allowed to do earlier. 'That ig the con-
- tion ‘that goes on in the cokl .mines.and

»in the Coal Board,’
- section -1s-a hotbed of corruption..Such
- thieving -and such atesling of  public

anywhare

dition, Thei> land reforms sre 'the big-
@it hoax ‘that they. have. allowed to
" egpme:.before the people; as we have
At . Then; what Is hapepning to-

mumnuamwmw
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the man how much built-in. capacity of
the Bour mill is- being used, what is
the answer ihat you get? .I.have en-
quired. In. many. places, it. Is nat more
than 20-30 ‘per cent. That™ is the
barometer, ‘that is the indicatcr, that
we ure going to Iface anln mothm

-serious !‘ood crisig.

'SH.RJ K. D. MALAV!YA (Domaria-
ganj): I have ¢ome in rfront to
listen to his hoax. :

SHRI JYOTIRMOY BOSU: From
West Bengal, they have sent a tele-
gram to the Central Food Minister
where they have said that ‘if you do
not rusa food, specially rice, the
rationing system in Calcutta will col-
lapse’. This is the condition today and
here they are waxing eloguent, about
samnujwad, garibi hateo and trying lo
make the ztmin ready for catching
another set of votes in the near future.
God knows what is going to happen.

The second thing is about the coking
coal business, It is another scandal.
It says here thai currently aggregate
capacity . is roughly 27
million tonnes while actual production
does not fouch even 15 million tonnes. -
In 1970-71, tae Department of Mines
and Metals in New Delhi had estimat-
ed that the actual requirement of cok-
ing coal in 1872-73 would be around 22
million tonnes while it is found . that
even {f 20 million fonnes arg produced,
the basic national. demand jncluding

-export of BF coke would be met. But
.the, gap . hotween .gurrent ml.pimum

demand .of '20. million tonnes . apd

_actual, p:oduc'lan of 15 million tonnes
.-is wide indsed. This 15 the _position

regarding the coking coal businus.

-But ‘they, have come forward to sge't
© more money. “The, Roune thlﬁd consi-

der tbeu thinu.

v

l’hm tbere is tha uethir-g c«w
The: send-stowing

mmquwmwdm_
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else 1 am quoting some examples
1 want the hon. Minister to tell us
what has happened For the protective
works which were under~taken to con-
tro) the fire 1n Lodna Bagdiga colllery
in Jharia, how wmnich money was
required in excess of the estymate of
the depariment” Contract valued at
. Rs 63,30000 was guven to a man
whose background 18 only as a travel
agent running toulist specials, buses
and coaches This man has been given
a contract worth Rs 4330000 involv-
ing very highlv skilled work in the
oal mtnes

Then ther, 1s another scandal with
the Coal Board For the F Ropeway
which was to cost Rs 8 crores the
busumness wis glven to an American
“ontractor  firm nameq Inter-State
Equipment Corporation Due to
effictenty neghg:nce and conniving
and duc to non-settiement in time of
bills to the tune of Rs 115 crores
which was the responsibility of the
finance wing specially of the Coal
Board and alsc of the Chairman

MR C(HAIRMAN Chairman?

SHRI JYOTIRMOY BOSU Not the
Chairman of the Lok Sabha You are
the number one Chairman of the coun-
try—there 1s no question about it

Due to negligence of the finance
wing specially of the Coal Board and
fhe Chairinan of the Coal Board an
opportumity of arhit ation {1 India
was allowed to be nullhed As a re-
sult Government was made to face a
claim of Rs 115 crores from that
ompany, out of which 90 per cexrt
was in fofeign exchange Three
officers of the Coal Board had
o go to London twice for con-
sultations and @« ter a lot of strug-
gle, they could arrive at an ed ho~
seftlement at Rs 36 lukhs payable to
the American company, all in foreign
exchange You will be surprised Mr
Chairman of the Lok Sabha, to know
that the solici'ors’ bill alone 1n London
came to Hs 8 lakhs, wholly gayable in
forelgn exchange

1072-73

Therefore, ! must say with great re-
grel that I have the least confidence
in this Government which iz nsthing
but a nest of corruption and ineffi-
ciency and I oppose this demrand

1 nowx rome to Indian Airlines Cor-
poration Dr Sarojini Mahish: is here
The amount Is Rs 1689 crores Why
{s 1t that they have not been able to
mobiles on their own the resource.?
Whay is 1t that they must remamn in
red all the time? Way is it they have
lost Re 199 79 lakhs in 1970-71" I can
well understand why it 1s happening
They have preference for dealing with
dishonest people, they are very fond fo
taat That 18 thelr class character
Heie is a beautiful article which reais
a5 follows

What has completely stumped
observers is that among the pla2es
being evaluated for purchase in the
‘orthcoming expansion plan of the
Indian Airlines is the DC-10 airliner
This plane i, manufactureq by the
Douglas ( ompany (which s a'sd
known as the Donnel-Douglas Com-
pany) whose personnel is currency
m Delhi fo- discussions with the
Indian Airlines The DC-10 aircraft
~ame to India this August and was
demonstrated before the offic als of
th- Aviation Ministry and the Air-
‘ines in Delhi and Bombay

Officials arz puz led about wkat's
happened to the assurance g ven by
Dr Karan Singh to Parliament that
Douglas Company air rafts will not
be considered for purchase by the
Government because of the crimiral
proceedings under way against the
corpany’s representative in Inda
The case agains* Mr Kozarek 1s stll
preceeding  In the earlier sta~es ur
the case Mr Kozarek ‘was defended
by the celebrated lawye- Mr H L
Anand, who had also appeared on
behalf of the Prime Mimisters zon
and who has now become a judgs in
the High Court.

Though the case against Mr,
Kozarek has not been withdrawn by
the Government it has, neverthe
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less, given him a government con-
tract for crop dusfing, and reported
to have purchaged from him over 50
Lycoming engmes for installgtion in
the Imdian builk Pushpax aircraft
Smmultaneously, the Government

continues to prosecute Mr. Kozareh
for aileged bribery.”

‘Thig political donation is going to kil
the country and the pdlitien

The Public Accounts Commzrttee had
come very heavily on the Indian Afr-
bnes Why should they have such w
Jove for dishomesty® For dishomest
people®* On page 2 of its thirty-second
report 1t says the Committee are un-
happy that the department of Civil
Awviation 1s not able to insial even a
single radar pfocured at such a heavy
cost within fthe normal warranty
period They are also not satisfied
with the way the period of warranty
was extended by the firm as a gesture
of co-operation Iy says here

*In the opinion of the Committee
a purchase of this magnitude mvlov-
ing Rs 3.90 crores of which Rs 233
crores were In foreign exchange
should not have been considered
without obtainmng adequate com-
parative data on all aspects of the
purchase from available sources”

Why the IAC is wedded to dishonesty
I do not understand ‘The hon Mimis-
ter Dr Mahishi should %ell us what
has happened to the sale of sky-
masters, how much money was fixed
and how much they will get, why the
parly has defapulted, why they have
not seizeq the planes and have alowed
them to make money and compete
with their airlines

In one restaurant in Dum Dum air-
part the conteactor has defaulted for
ten ysars, he has not pamd due rent.
‘Those are very special favouries of
some highups in Delh, or they are
making very gensrous political won-
tribufions fo a particular politionl
'WW We smust understand these

NOVEMEER 23, 1072
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MR CHAIRMAN.
feranoe®

SHBRI JYOTIRMOY BOSU I am
not wentioning any names. Thig con-
tractor bad paid a contribution of
Rs 50,000 so that he was allowed to
default the exchequer for ten years.
Otherwise, what can be the explana-
tion” I do not want to talk about the
performance of the IAC, in one word,
1t e Never Ia Time,

There are imbalanees m different
regions, there 18 neglect of some
regions particularly the eastern re-
gion, Assam Manpur Tripura and
Cachar, and tke Dum Duym airport
a'so They do not deserve a penny,
they should have mobihsed thewr own
1esources If you give them money
they will swallow it or give it to some
thieves and missppropniate it I op-
pose these supplementary demands
aid I say you throw it as a plece of
rag

Is & ypour -

ot whawr wery (afear) 2w
T gu gy wre g ) § dfew
fefttr N ek gram &, &t
e W &, wgr 9 &l o W
Ty § T oY 3| ¥ P oo §,
wg wor W §, § Wi feefir
S § . st wfeky wg ol vy
L ¥ for o & gror ww ) e
fvpn wgm g s fov taw &
sum st & gt 92 formerr wyr e @
IgwT wiror ag fewey § fiv wgr av
R T gk § g ol
KX wek ¥ forg dur wra @ & 0 W
wg amgw e 4% o wiv wrx o droix
wy Y ¥ fox wy vy wefipg + & g ot
W arr(t & foy wpw o § e
faertr @y < wxw ¥ e ol e
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w1 w fean § Forerwr frody 23 e ¥
A H o A T & | gt g v
agt 7 ot vt § T swe wre ¥ AR
fadtewt fage st sox v W)
Hew X307 FqT Tereqr & e oY wdaft
e § W pEwd e qve J
ooy & fage W sE Ry
w #fraer o\ fareg ¥ fema &
QR E | agt wreary o wE gm0
R oft % sty s  fov wror T &
f agt &7 7O a7 A o § W
MAHE? Ao g e arorag
f& 2w %1 ag W Nfea w@r ¢, 7@
w7 gAY vl @ 8§, qg A Ay
A o A g, A, qw 4
FEHT THY FET AT &, IHF) AT 74T
¥ 1 % wawar § fs 9q % sifwer s
Y 3%, 7t ¥ wiw w4y 929, fewer
7§ IR, qa ww 0 Hog Y
et o< e featferr 1Y gu o, Frcand
DX gu W, T A whew a o
o o wrew ag ¢ gt fend
w sy AgY fear w8, faoefr ot
s it 3 At feaT war §, gEw w1
vy o for arar §, @ wiz W
wor wfy feer v € 1 ST WM

o wer <1 Fegre & e § gt @y

ww WY wracwT W, ATy & e
aff 1 wfwf & wgr s & i e Ty
o T W A & Wit vl sl R
¥ § e s o o wrorE T i 8,
sted i & oYe o & TR § T AR
sy § 1 gt o< g ongre o awd g,

197213
gt 9T i gfad §, wmi o
A 2 awft § awt ¥ wr oA
afer agt o o fag W sfiee
grar & 1 g fo & St vy R ) -
TFTE | AT AL, TATE
W @ gt wpte & wd & ) ol o
TR R E AN A Ak ¥
¥ T §, o 3o mRw arfy #
A I WNT FT T W JHAT, T
T T F Ay W @y ) W Ay
HITHY €8 S Fraly wrr ¥y wnfig o

g 3w £ 1 R &
Siferer witc fred weit & fao, agf &
stnfe Aoy ¥ fag, oY 9E@ &
fag wv o wAw wifs A, fagre
w57 w3 wIfE 1 A 07 T A IaE @k
¥ AR §O AT AT Wowr Ty
afgg sk e s afeg fa
forarr avdT 96 97 ¥T EF TATRI &
a¥d g

T fadr gy A ang ¥ afx of
ifea 1 & 1 g% 7 @ guwE giam
fememe foar wan § s @ f ap vy
ufiar fewda feat vy &1 ot o
o ATy o Wi & 1 R e ot ge
TE AT A T AT A FARAT ¥
warfun &, @ ard $7 TR 99TE
ooz fgear 3 & 1 feT 1fe T
G2 gamk wifwE 7 e mar § @@ A
o o ag € < € fF T e
R GE R IR R £ IS UR LR o
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fiedy oy &, @ ot & wrforer ol @Y ot

g

STEgYO TRy WY grer ¥ Ayt v 4
TR e & grare W ¥ &) oA
# o vy o dwrd Srar ¥
T agr gv ww fem oW @
A oo o 3@ wrow a7 FE st
xfy o ok & 1 gt ofa & wsfrav
91 F e wfwn AW Qg #
gt ¥ B @y @ i AR N g e
Fr wfaaredY #71 agr S0 Y TRAT FIN
TEAT § | QF goTT FAT w1 faverar P
A &7 g1 A TUIT TET wE WP
A ATAETY § AR AT AHTA G gY
T & fa omar § Afex il feem
#r Srterd o7 wagy ey v B
R @l & ) a8, swer
[AZT AT qEAT §  SEH! GHEAH
fifoaw AT qBAT & 1 oA Wy A AV
¥ A Py nfy w7 TEE
& wré #1 vaq1 Qrar § s ¥ waiw
freraT EEY HaT QX FATT XIAT |
gy I &4y §, g7 FAT & F97 s
qrrtey &1 g wafgd o« ferm
T EH ATE T A ACATT A W | FAw
wrdr Y gATRA 97 A few mA
Hrigd |

gt avy & e qret o, BN o
gErAIa A asugs #9 & wa
g faear arfgd 1 @ 4 ¥
e Aeere o7 Sy weer fawar
wrfel +  wwrETaTy v e wdw w7
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% § 1 W iy TT W T AAN R
T g avc SRt g7 qrvr aewd e
wife #Y grar g 1 qwar gar? fiean
w1, gaTR A w7 am gur & Kfew
TR e A e wgr & 1 3INT
2w ¥ Fd ow & wfew arfaoy
pRAfr garT e dramt A g
fewr qfame 7 gd=awe & gawt 1
PwET AR Y | ™ oA & oW
T & T yod e g I am
o mr wrgrgAfaw § o fogifew
gEl e AR gr d & ofr T R
fa= wr At & gur? fear & faard
A EH A AT AFA § FAT AR R W

qrE & 1 I AIT AT AT I HAT
wifgd
& oy Y7 oqrer & A A §9

FEAT AGATE + AHTT & I gl
g T g 1 Rfww gl w
s Eda AN gw At § o v
wfrart ag § s wfergr, daf, vy
ey WY € #T NAT qwww § wiv
T aiw 2 WM g W
ATE WY 4 g #Y Tt fagr oy &Y
arr 98 & wmar av Awar § oY W
dar ¥ fawra & wgvrar faor gt §
7 QA Ry X gy §, T W gy
B avr & fad tgd ¥ & Wy
t v a ww gt e W
wwi o gt sy s ot wowTe

ot A wv anfr ¥ fomay ww Wy
w1 e wEwW ww Qv

ferdve oy Rar wvfgd
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mfig A qrar g &1 WA
ATEIT B FES frq qgqe gvd@r v
wIfg? 9 57 g& A qAA w0fEd o
gt Wiz Wiv Boxr & fre w4y e
99 &% § £ W7 Aoyt av qRa 11ighd
FrfE g off foey & wom & Pt
AT A | TEET AT g T AT A
& Rfew FvEr ¥ ®F1 07 F aF W@
dft | 397 w2 AT & Avew A
¥y Sagdver ok far wr
FTrdE & A A @ &07 o7 wEAw
THY & 2rER A & qm A, gaTey faw
A a1 A wxfa § gw P
famr fam 2 wwens § ot frifam fau
% ST Feam wIY F fao e qm
Ty A AEA AT 7w oA
5 o g9 w1 ¥ FArd wErHAT
Lk

AT 9T OF AT 7T A AT
Fgar F @ & arr il arfy 9
w3w v fagre &Y fasdmar o oF
w1 9T Fqegt oTe HIT 9 SwHTr A
97 qF gAm At 7 A I9T Aq0 47
fagre, oy oY afwar wefe 71 famr-
oY 1 9RN ACETT F qE ATEA
gt & e ag Tt T W, T A
g wWte sor &y ArfEd

. ww ¥ ey arEeRw & Ak ®
¥ WP ALK | gIwWT R W
R wvE ST Fear § W AR ae
W § | OV AT A% &qd
oy arr wgr ey § Y wgy ot

1972-73

e AT ATHTT K FTH § WY ww
YIW AVEDT W oFET AT ¥ A WAy
Tzt # fr gar arw dwr @Y E
5T AT T MU GI9RT ATA A
=1fay 1

q7TT ¥ nEAT B BVEN aF
AT ATH AT WEIT AR AT
Arfed | ¥ TN W AT A ST
FUT ATAT QT | W& ATHT {97 &7 77T
7| AR WA FASTAT A0 AL qHT
fasr -1 farmg gt 7 agren fa
MEATE 1 AT P WY R AT
7 nrAT AUY Frwr FEIT A AT qery
ATAT TATAT WA AT0FT | gq¥ fq2ef
gges £ xar ¥1 P /T avidn
@A 7Ed N A ol 41 ARy
A am i T8 g o

DIt frergad e e
77 1 %9 fwrgah o amy el
B Sem fifmsd e gEIR uer
™ AR 3 L gAEY sEdw af
@y 1w AEAr g e gt fray &
¥ wafafeadt sHw s N Sifon
#rYy wifelr ) w9 o ¥ U Ady et
7RI qdlt oo %1 fAs v g0 wevy
L

qrA ®raTe A4 AATe g gt
aar ¥ gefgaw d7r fedeane Taw
#1 @4 svrr o1 g A Sf of
Tee R AT Aroa F s oY gy
fravaw frar ar fir 398 afiar &
a1 fae aw afews Sw ¥, o ey
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T GRAAT, T9E & T R F
FATATA WIfE ogy W AR ¥ A
T 9T ¥ 7 qafoy sy ¥ Aoy
JUAT G | A AF T TG F wTCATH
AT ALY AT AT HWT Y qEA AR
af fadr ) 45T ¥ a9 famifod
WA T A ady gE g wdw
" 3 S wodr vy @
IAHT T dewA WY A HEwT g )
uF wy fadt & w1 faar war §, amy
et & 7t fraraar g

ot yfasia ay

i

A ®iT

WafwT gy Fo wAT
awar § @Y wury ¥ A7 Aaf e
T F AT AL O AT ) g
warar A A AT AT

FFTD g F & fag #w Wuw
1 gars foar war ot | g AW
Y T ¥k fogdar fearwar &
gtert ¥ fog ot Faar £ waar frar Tar
§ Sorer & wix sy Frar ot &
& wrgar g fo s mdmw Ay sw ¥ o
T waay P et wnfed, o feay
Frar & xgH) gaw fear s Arfed
arfe gt &1 Tw¥r g ST ¥ agraar
fa=m a®

FIPT QIX TR UL FOEL U
g aworgT sty « wWAE
wraT ®% ¥ w9 frad gy Sar o few
mmﬁﬁa»

Givante (Gewernl), 308
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forgre, ST wkw, wey AW wifx
#1 gfrew ¥ oot ok & fgevr ¥
dvsfear fawar ok 1+ o€ ww
WA TR A M RE Fhowr A%
graf AT ft & 1w i,
o qaa® & fere € « caer 0@
7€ B wiavdy ¥ feara ¥ afafow ¥
Fefrarorr famer TR |

ot Wraex e (wowre)  qwmfy
wgT, A1 ST AW @R awn
o TwITh oy R & fam
150 ®0% v AN ¢, fag & sl
dAw AE, gwr s A ¥ R
a1 & foq ggwer oY W ew
Ty & s £

fage swwrd wew & qfes
ot ST §, Wi 9T I8 FT e
™ 1 Afew ofw o wfew g3
T W IW FEA BT ISWA ST
wrar § | W ST TR win
Far §, 1 39 A fawd s & fg
o g e 1 wiferw 9w @ ofe
a# ¥ar &, ww o fin ag wevdEe WY
At ¥ oy g WY sy A g A
¥ 1 e fag @ owew ¥ o dmr
N femrargr &, vw ¥ e
T W g wT &, et wweerd
W w7 e w3 & o§ sewb
Thpafemwrml g
R @yl 1w Gk %
vy altw W wel ader o o

et W@ ¥ erd wowwet
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R T n AR T g R
drfidm v ¥

o A ¥ T ¥ www, W) AR
o, ofy ¥ gu ¥ T o Wi
oY g% = %W F 3 wray g of
@ ) AR # gl wEA A i
g AR ) WA ¥
we-gfear wiw wAE ¥ W W
& fommt wher ¥ =@ gr ¥ AN
fegtest &, S %Y vy wew &< faar )
@ Afeiew § WY WY a% o e
€ SR mol o Tt ¥ faag
guTy frar fir g ife a9 o) o afka
AT AT ) Wl WERw q
e @ gue ¥ v frad whad
o wfse T a9 It g o

g gy welt, =t waww wee,
oA ¥ 1400 TRE R * wifers
1 Rf wEw & g g
s & qofaw ag fod & fr @
are wri-agR § WX w9 %7 Ieg wew
vt e v aw AR ¥
wmmté'vﬁtlm
W qdvaet ¥ qgt & Toex Wl A
woeaT ¥ R o oF W A |
I W & o w9 ag AR
ficar fir ag ww A ¥ oy ¥ Fir Sy
ol w1 Tevw fear &, fed &
Foefr Y owir ek &
o & W aw wiwfr & woay wfrdey
R fmy o W oy war Tgl ToTAT

wy, worw mew ¥ qR Wi

1972-18

T8 IR qw & fafer Roror
WA 7T 4 faww ¥ pi et & e
w1 g Al o W & v

uRT. 9 & v vy fe ofafe ¥ wrs
0 e fewr, W WO
T8 frar W7 v fag g8 v 2%
o wer af  famvr; e W oy
200 g WA wfaw @ Iy §,
WA AETH FH argdhy , Y & 9w
¥ g | ST WEHE 39 AW AT
T & fafaet ¥ ol oot dfema &
I ag fred &Y fY 1 IR foferr
& & ag Fweuw fear &, oo e
¢ fe o g 200 TFE SofT -
& 1 ot v wr e Aw W
guT ¥ wfes § | FfT €@ ¥ A
7g TedEr A A q AR o e
7 & wET T I ¥ g AR
T e § wwe § i ag e AR
wenfedi WX Wi § s aed
A X TR FTAFCGE )

fagre wr fremr W w0
faga fawR ewr X TRy ot WY
qavfery wCY w7 P T fvar
¥fiew ¥y Tt N aE ¥ 3w W
U @ 7y, Wifs 2T sy i
el q7 |

fargre aTRTT 9T WA WY A
na R A 1w
¥ ww & g Felt ¥ Fagre it awd
et s wftard T o
o, g Wi W e A g | el
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[sir Wil W)

7 wpE F fod e @ dw, ok
o%, W o2 30 qeT @t wE | aml
¥ 9a = gy wf W T arfrw we frar
gy fr 30 OFE ¥ WET ¥ 27 OwE
w¢ for a1 ¥ wrw wr famew
fiear war W< W gy ag fear o <@
t % 30 ore & WofY ferm &

fear 1 ok frd frew ¥ ow A
frew qur vt @ &, foaw w7 25 uwe

) wmwafwm ag g f5
g ¥ welt Sd Wl graed
ol o 1 g Ay i
% srafes siwm o s A &
e fom o @ & A & wmerT g
fr a8 ¥ & wagrars, WW-IERE
e s & a9 Fxr favae-
a1 & w1 @ ¥ FAT g A of
fasdrt &

ATHER 150 FOF TAAT 24 A7 @
¥ oy v fe ot Wil ag Y war &,
frrmsr et gaT & | wa ad &
wifed awg wr @ § W o,
sl W AR 9w war w9
w9 N fegy oo | o ey
¥ A % ¥ sk @ < §, agr wmn
A weRT W sRT Wi e
i § | R TY wA gRe Ao
¥ war § 6 forw won® & wxgfre

ot vy §, Wy &« wor wfk
we ¥ fofis w1 §9 w17 wour ¥ §,

Wfer gat o ¥ fofles W sy
W ¥ ogw or § it s
T awr WY il wifg se
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nNafscwr g fgrk
quAfen ot % oft apyrande; v,
g ¥ 7yt whitw o f swwrwmar §
wed, Fral o ek ¥ fw oo
&y w7 § ool o Tw
agy o fied oY aetdy @ 0

w7t aw qfvesft ot AgT w1 gwn
?, AT A AT IPARA Y AT F
v arr fawrr & qen wedfr A, g@d
7 Tt g A s A awige
medt & ot dted A ot snftae
™ 7w ggered faar
fra A a7 IgeRA P F arEAx
77T wra fagdy & Frr Ay spew Ay
g% dYr 3a% f90 e & aF x= A
At wrafdr o | v AW w1 AR
{77 AT 4T | WA AMA HIETT A
ST HIH Wy gyt wAF A A §
o9 WA TORe wgdr ¥ fe faere %
T OWW AGr 1 W A
7 THW % 99 W & fg 4l T awdr
%, oy afard 1 o Y fewrs vy
1 T, I A sw fRor W
frar§ ® WAl g™ g 7
1w =W Gar A fuw f& s
AN aE & fam v AT A w
@y ar ot wwm oW faw e
ANAX A A€@ A AP § 1 A
o @ g war | o g oy ¥ gew W
¥ wfd dyv aw gy wvar § | v 9N
firmrs wosr 7t g v § 7 fww vt
Y g g A W AV & wwm
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aga ¥ ol v ¥ e @ T 2
TaearT ag7 faad awr aowam W
ARUT S AT AfeR AW W AN F
Wary A ft qamar «xF  wAm
oF B w5 Af AW 13 IR AT
ot 3% & w4 F WO g § w4
afe & w7 oft &, agv § fifr e
¥ IR AP T T AT YT & | AT
WAT §H THA K7 ER I KO A AG A
qH } gt IFTE 7 oy oY g1 AWAT
& o< fawrd o wR Y U AFAT
few ¥ faay waw gw @77 &, Fm
e Ery, vavew & fa
M g A, Ak w I A"
qE @ § 1 @ Tawrk w1 w1 oA
t 9 I A w1w X W AW oW
§ Wi fooe s T AWM W AW
AP X @7 q4) 3777 B S W 2 I9E
fog & & sy 31 & A
wEE § W X B ad w@ w1 oA
R ifrIm R gy g R
I ¥ ¥ &3 fF femrs a7

¥wr WY cqrqa &Y TATA F A I AF )

ot 7@ ¥ A {Reaa WA sEiEa
&) forar may ag TP Y A dfe
39 ¥ fag Wt sity gt & 5-
ATEET AN AT AT § 1 W AW AR
§ v ow dar femmaa & ey IR
aft WAy § ot WY gETe qw A WET
TR wr gwwr &AW W A%
wewcfRuirad ) o ol grew
# 37 oY urp W w0y w4y fee
qury Y whrr e ame

W,mwmiﬂﬁ“:m

1972-73

o g F Aty 1q oY A79r wv Creara
U BT TG ATAGTT ¥ AMLT FATC
5 qarad & Fa7 7 FE @Y G
A qI7 I & A7 57 ar g 70
EAR AR CIEC R IE (M (K SR
16 UL T & g6 wY AY W <@
A 1A $A Y Gary T ag qwrEar
aft #t7 f32am qdrfm £ W w1t
FMAAT T EAAT A3 TR NAAT ¥q7
g s 3 ¢ Far 7z 3T W 3, AT
Wl g wA(E SmaFT A qav wr ?
AT AT T A4 ML JAE AWAL F
ATTGA TCAIT A5 1 g& & 9@
gt ari AfFT T AT ® Y g
affat $14a1 47 7 w13 o w qE
g 35w 7 g g@ dw w gw A
FH A T AFTE Y A wwRAT g
f& g5 a9a gaTEwr T AR W
qEfrg=T AT B qariar & o

JaTEC X WA Y | I H
T A &, @ H A @ AP QN
i iFE Ngntagwag g w
aagQ Ay EId and ¥ g
g 9w § 1 AfET F X -
Aifas garer dw v WA F 1 W
Ffar ¥ ag qaw I3 @ | A
¥ owr Ry ¥ oY 98 qArT IBA A
§ 1 @ aww  waafew atwg
o g qarT I3 40T 1 W7 ATQ@
a@T ¥ a1t A g % fodr ar qFa@
3 a7y fs g ¥ o wrdE Ww
3, ot qff wairwr ar afery aweR
AT Ar T AR ? -
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fafew awmfos & w5 # ot souy ?
mamATg A S A gw ¥
Trter ¥ @ Wi A & amfer & W
¥ wwr Rt woar ? oSl
Y war wfy Y qg, waE Y @ R
g W FIE O 7 § g 9w owfl
® oot wwr wiw aow ? 9% wf
¥ w9 TErrr T Wi 9y gat
R A g, R Aftw @ g W
AT @ Y 3% farmrw agr & T o
g ¥ W oY g FEET AT A
T T e ¢ gafag mg W
- wefiy e W B, 7y oodffaw
AT T 1 @Y Wy S O g
Eagor afr @t aolt ¥ g, 9w
o & g ¥ fag agE & Wt A
gadw w1 AR gl ¥
g e s oz §, e
AT ST AN FT R E A §F IAWT
IMIIR T AN e @ A
AR A TGN T @ g
w9 § WK wiw ad we §
wi<a ¥ qefiafs wed § gt & wrchi o
w0} T T RS AR A g R
il {1 g fer wdw @
_-mhﬂmg’mc‘rmu

s sty s mwmz

.‘ﬁwaﬁm%mi&ﬁim

o &6 TR auienl w e e

&m*m« wimwmar

mm mmmmm&

- W(a-mz)»us
. | 3972-78
ﬂmr@tmiwh o WX
weams § ¥@ ¥ Q- QR W
® cert & frad Ao Hgw wwwe R
feafve w< faar o s ety o
AT ¥ dfaw O 31 wrw & gl
feafirn w< fear war, ag ot M2 ¥ W,
wt ug e § fe oefs & felnfi-
X B WL gw safie o) i w=<A
¥ wr § I Wy o it T ey gt
¥ 7§ omedr § g acg W SRy
=% gAY Iy, r ow Wi W o
sy ¥ fag omgafa o wiwa v
gayaw fear s M a9 fRR A
g aet WA |

SHRI K. SURYANARAYANA
(Eluru); While supporting the Supple-
meniary Demands for Grauts, 1972-73,
I want to make two observations,
particwlarly, about the development of
industries in our country »

Whils gramting the licence or Ietter
of mte'nt. simply they are passing on
tihe order only to the institutions or
to the co-operative soeleties, but. there
is no co-ordination betweer the Finance
Department, the Ministry af Steel: gnd
the Industries Department. I will
quote ome instanie with which I am
closely asseciated since.. the last.. two
or thne yearl k

“ The Ministry ot mdumm on the
_mpmenduﬂon of ‘the Food Ministry,

State’ dovem_ment. ,W‘iﬁxo;u any prant
'\.MMW&MMM*W

*'“m"mﬂ W'ﬁ& o S e B 0000 o coe 7 4
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lakhs in the form of interest. I ap-
preached the Ministry of Irom aend
Steel, They have said that this is the
fifth category or the sixth category.
They said: You wilf have to wait and
take yowr own chance. On my per-
soma} effort, I could get only 50 per
eent of my requirements for the sugar
factory. Even though the Feod and
Agriculture Ministry recommended
this, due to the non-coordinatien of the
various departments concerned with
this industry, the industries are not
being developed. There is no inter-
linked machinery with the various con-
cerned Ministries.

Sir, simply granting the money and
granting the licence alone will not do.
By that alone industries wiil not be
developed as we wish them to develop.
You are abusing only the mercantile
community. In my opinion, lack of
proper distribution system in our
polieies and programmes is responsibie
for all the difficulties and for the so-
called price rise.

Theze is the Agro Industries Cor-
poration in my State (Andhra Pra-
desh). The farmers will need half a
tonne, quarter tonne, etc. of zinc
sheets. and other malerials for con-
struction of say, cattle shed or pump
shed, etc., Now, in this regard, to help
the farmaers, the Government of India,
Steel Ministry, has given abous 600 or
700 tamnes of zint sheets to the above-
mentioved Agro Industsies Corpora-
tien. The Government's cosi price is
euly Rs. 1200 per tonne. But do you
know what they do? They are charg-
ing, I am told, Rs, 1800 per tonne to
the small farmers. That means what?
That means 84 per cent over and above
the Government’s original cost of the
prodact.

Sir, we are heeiled by the other
perties only on account of the mis-

1972-73

the consumers and the small coopers~
tive mdustries. The FCI has charged
the society Rs. 12,000 as legal fees
alone, without any necessity there for
any legal assistance.

MR. CHAIRMAN Kindly confine

your speech to the Supplementary
Demands alone.

SHRI K. SURYANARAYANA: Sup-
plementary Demands inolve every-
thing, Industrial Development, Finance
80 many other things. Sir, three Minis-
ters are here; they are in charge of
Industrial Deelopment, Finance and
Agniculture. So, I want to bring this
: the notice of the Ministers who are

Te,

1 will now come to the pressing
problem particularly in my State, that
is, the Mulki rules. Sir, the move-
ment bas net been started by any-
body. It is omly sponianeous, due to
the pressing circumstances. The stu-
dents and the NGOs have taken the
lead; they are being directly affected
and they have taken the lead. They
are directly affected on account of the
Mulki rules in Andhra area.

MR. CHAIRMAN: I request you {o
confine yourself to the Supplementary
Demands which alone are before the
Houge. You are {aking up now a new
issue, which is, the Mulki issue. It has
nothing to do with the Supplementary
Demands,

SHRI K SURYANARAYANA: Home
Ministry is slso wnolved in these Sup-
plementary Demands, Finsnce Minis-
try is also involved. While supporting
the Demands en all the subjects which
have been listed here, I would like
to paint out that there are Demands
welating fo the Minisiries of Home,
Steel and Fimance. [herefore, I may
be permitted to make my observations
on these very relavant subjeects. It is
very ravely that I get an opportunity
‘o speak, and, therefore, I want to
express my views to the hon. Minis
ters so that they may rectify thesq



- Suppls Demands
for

[SHRI K SURYANARAYANA]

things at the Government's level. . 1
have no other purpose in expressing
these things. ) :

Lastly, in regard to the mulki ru'es,
I would submit..

MR. CHAIRMAN: Let him noti touch
that point.

SHRI K. SURYANARAYANA: |
would just say one sentence, Govern-
ment have now- taken the matter up
4in. their hands. The other day, un-
fortunately, my hon. friend Shri Gupta
had made some remarks; I do not
know whether they were unparlia-
mentary or not; he had said zome-
thing about the landlords and the
Khamma communily. I would like to
menilon the facts to the House. Please
ask him to appoint a committee to go
into the matter; let themn examine the
position. The leader of their party
in my State is not here, but he is out-
side the House. But he is also a land-
lord's son.. Lel a committee examine
“how much property he has acquired,
and how much -property .was his
father's. He may be preaching these
things for Northern India, but his
father's property and his property
come lo a 100-acre village there, This
is how their leaders are misrepresent-
ing "and mugu:dmg the people. My
"hon. friend Shri Gupta is not here.
1 am very sorry for him. Let him
appoint a commitiee, In his own
party, let him appoint a commitiee.
I am prepared to give a challenge to
him on- this point.

. In :esard to the Khamma community
1 weuld like to. point. out that they
- had .sacrificed:. for the country.  In
.Andhra Pradesh, the peaple belonging
to. this community have sacrified for
the. country. from-1821-up to this.date.
The Khammas ;and. the .Brahmins had
-startéd the non-co-operation movement
,in 1924, . In fact, ay own brother had

. ‘resigned. from - the . .British tej."

-eould not prosepute, my. studies m,weu
_because from 1921 I had given up my
Mu ‘1 lesynt- my lessops -only - in
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the jails... Yet, their leaders are speak-
ing like this. .Shri:Rajeshwar A Rao
speaks. soberly always.. But unfortun-
ately, I do not know how. this kind of
information has been given to my hon.
friend. He has . .told us that their
leader has given all t_his information.
Their Jeaders. had . approached our
Ministers also. The non-Khammas had

.instigated them, and all this propa-

ganda hag started,

MR. CHAIRMAN: The hon, Member
has explained the position. He should
conclude now.

SHRI K. SURYANARAYANA: The
Andhra Pradesh Government have
now taken the right steps. We are
expecling a result which would be
acceptable to all the regions. As  the
hon. Prime Minister has said, the least
unsatisfactory solution will be found
out for this issue within the next two
or three days, so that all the present
golmal may be stopped.

Once again, I would like to tell my
hon, friend let him be prepared to
have an ihquiry into how much pro-
perty the communists have acquired
in' the natibnal movement.

In conclusion, I would like to men-

-tion ' one other thing in regard to the

eommunists, It is -said that we have

-‘ex'p!nlted the situation. But I would

like''to- point out that it wis the
communists- 'wh‘() had “exploited the
movement in Telengatia before the

-formation ‘of Andhra Pradesh - in 1856,

when the’ commu:ﬂm Imd nu me
undergruund

"MR. CHAIBMAN 'I‘he communhts

Y are ntﬁ under debnte naw

SHRI K SURYANARAYANA
want to avail of this phttorm to polnt .

-out: thu nctull !aeh Cemi

MB.GHAIBMAN mmmm

—aretmtunaer - the - -Bubplementary

Demands. : 80, Tot- the hou M&r
‘indly ‘conclade’ now, o e
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SHRI X. SURYANARAYANA: But
fagts must be put forward here.

SHRI BHOGENERA JHA: The hon.
Member should be ashamed of criticis-
ing the role of the communists in
1946-47-48. I would like to mention
that the communists were the leading
force in fighting the Nizam's Govern-
ment and the Razakars; they had
hiberated that State while the Con-
gressmen had fled away from that
State.

SHRI K. SURYANARAYANA: But
peace has to be maintained. My hon.
friend had brought in the question of
land reforms. I would like to sub-
mit that land reform is just a slogan
only. I would like this to be examined
as to how many communists had
required land before the integrated
State of Andhra Pradesh was formed,
and how many hundreds of acres the
communists had acquired. So, they are
the exploiters. I can challenge my
hon. friend on this. Let there be an
inguiry into this matter. Let him
please appoint a committee from his
own communist party itself and find
out how many communists are land-
lords and how many communists from
Krishna district had got lands in
Telengana. So, it is not we who have
exploited the Telengana area. We hava
only developed the Andhra capital, and
that is why we want a share along
with others.

*$HRI J. MATHA GOWDER (Nil-
giris); Mr, Chairman, Sir, on behalf
of my party, the Dravida Munnefra
Kazhagam, I would like to say a few
words on the Supplementary Demands
for Grants, 1972-78.

Under Demand No. 53, a sum of
Rs. 218.79 lakhs hasbeen asked for as
subsidy to be given to the Heavv
Electricals (India) Ltd.. Bhopel. As
on 3$1st March, 1972 the total cash
losses suffered by this public under-
taking amounted to Rs, 81.36 crores.
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This factory went into operation in
early 1961 and even after 11 years this
unmii has not reached the break-even
point. I wonder whether this umt
will ever come to a stage of making
a nominal profit All these years the
Government have been giving loans
to this undertaking. In this year's
Supplementary Demands, the capital
structure of the company is sought to
be reorganised. I do not know for
how long the Government will be
giving loans and such other financial
assistance to this company. I would
urge upon the hon. Minister that every
effort should be made to gear up the
production in thisfactory so that this
factory reaches early the break-even
stage.

17.00 hrs.

Demand No. 129 makes financial pro-
vision for the Metal Scrap Trade Cor=
poration. Sir, at present the metal
scrap as also the steel scrap avail-
able in the three Sieel Plants, in the
Avadi Tank Factory and also in the
Heavy Engineering Corporation is
being auctioned. 1 have come across
serious allegations of malpractice in
this system of auctioning the scrap.
I would suggest that all kind< of metal
and steel serap available in the coun-
try should be handled by the Metal
Scrap Trade Corporation and the
system of auctioning should be done
with.

Under this demand there is also
reference to the Salem Steel Plant.
The Salem Steel Limited has been set
up. It is stated that the project will
be completed by 1877. Phase I of the
first stage is expected to be complefed
in three years, the phase II in 14 years
and the second stage—the production
of silicon steel sheets, etc.—in about 6
years. By reading this one gets the
impression that the project may take
10 years for completion. But, today.
in answer to Question No. 1145 the

- - ]
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:Th‘ or'ginal sp2ach was delivered in Tamil.
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Minister of Steel stated that the pro-
ject will be completed by 1979 He
also gaid that the railway yard, water
and power supply are under prepara-
tion If such a categorical statement
has been incorporated in the Supp'e-
thentary Demands, the people reading
it would not get confused I would
request the Government there should
be no delay in the completion of the
‘Dream Child of four crores of Tamil
people I would plead with the hon
Mimster that all the efforts needed for
completing the project by 1979 should
be expedited

8ir, under Demand No 146, at a cost
of Rs 28 lakhs two buildings baving
60 flats are being purchased from
private people for giving residential
accommodation to the P & T siaff in
Bombay The total number of P & 1
staff in Bombay 1s 27911 and if the
target of 25 per cent satisfaction so
far as the provision of resident;al ac-
commodation io the staff 15 to be
achieved, then there should be 7000
flats At present there are only 1971
flats and even in thig 842 flats are
under construction I do not approve
of the system of purchasing bwldings
from the private people for this pui~
pose It would be better that the Gov-
ernment undertake massive construc-
tion programme to achieve this aim
Here I would also urge that the Urban
Property Ceiling should be introduced
Quickly It that 18 dope, both the
State and the Central Government
will be able to get the surplus private
bullding at moderately cheap price
Anyhow, I would suggest that the 1dea
of purchasing private buldings should
not be encouraged

In {these Supplementary Demands,
there is the provision of Rs 150 croves
for agricultural crash production pro-
grammes When I read this, T was
remunded of the provision of Rs 100
proves last year for Crash Fmploy-
ment Programmes You know, Sir,
:l;z:'h !;rog:nme has not met with

or portion of ths
nllocation remaing unutilised, The
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main reason for this is that construe-
tive programmes had not been formul-
ated and the moneys were not disburs-
ed to the State Governments at the
appropriate time I would not lke
that this prowvision of Rs 150 crores
for agricultural crash production pro-
grammes should meet with the same
faie of crash employment programmes
1t shou'd be ensured that this provi-
sion 1s allocated to the States at the
appropriate time and that worthwhile
and meaningful schemes for augment-
ing agriculiural production should be
drawn up quickly If the agricultural
crash production programmes do not
succeed, then we may have t{o go
through an unprecedented crisis in the
country in view of the drought and
fumine conditions prevailing in differ-
ent parts of the country There should
be better coordination between the
Statas and the Central Government
so fir as the agricultural crash pro-
duction programmes are concerned

Under Demand No 131 a sum of
Rs 689 crores has been provided for
the TAC It is stated that a major
portion of this provision will go to
meet the increased wages and salaries
of JAC empoyees If this 1s the
position, I am afraid that there 18 no
meaning 1in thinking about taking
away four major trunk routes from
the IAC and handing them over to
the Air Indla A Committee has been
appointed to go into the question of
full utilisation of planes available
with Air India and it is reported that
the Government are awaiting the re-
commendations of this Committee to
implement this proposal If four
major trunk inland routes are given
to the Air India, then the IAC will
incur more losses and the Government
will have to make increased provision
to meet this loss As 1t is, both the
1A C and the Air India are incurring
losses A India has gof more planes
than the trafic offering and the TAC
has less “planes to cope with the in-
cressing irafic offering within the
country; Both ave Ceniral Govern-
ment underfakings and if phould not
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be difficult for the Government to
bring about proper co-ordination bet-
ween the I.A.C. and the Air India
and ensure that both the undertakings
work profitably. I would request the
Government o give their serious con-
sideratiou to this suggestion.

Before I conclude, I would refer to
only one point. The main reason for
the prevailing drought conditions in
many parts of the country is non-
availability of adequate power supply.
I gm sorry to say that no provision
has been made in these Supplementary
Demands for either expanding or for
undertaking approved power projects
in the drought afflicted and floods
ravaged parts of the country. If more
power is not generated in the quickest
possible time, the country is in for a
severe crisis, I would appeal that ade-
quate attention should be paid by the
Government to this probiem of ade-
quate supply of power throughout the
country.

With these words, I concluded.

SHRI S. A. KADER (Bombay-
Central-South): Although it is the
supplementary demands that are be-
fore the House, it gives us an oppor-
tunity to discuss various matters aris-
ing from that and also bring to the
notice of the Government if there are
any serious lapses committed by the
departments under the Finance Minis-
ter. An article or some news appeared
in one of the Bombay papers regard-
ing some kind of a transaction I would
not call it misappropriation which does
not fit in with our method of working.

It was reported in Blitz dated the
4th November, 1972 and I do not know
whether the Government has been
seized of the matter., If not, I would
like to put it before Governmeni for
their consideration. The custodian of
a bank retired. Banks have been na-
tionalised and Finance Ministry has
control over them. After his retire-
mient, the Board of Directors met after
one month. The first and foremost
thing is that he is ailowed four months
“leave preparatory to retirement. That
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may be absolutely legal. The resolu-
tion passed by the Board of Directors
was like this, He was given away
the car of the bank at 6 paise. The
gift packet contained over 30 items.
They were given away at what is
called written down value, ie. book
value. It is an incredible formula. Can
You imagine a retiring custodian walk-
ing away with the car he has been
using for just 6 paise?. That was the
writlen down value of the Plymouth
car on June 20, 172! He was allow-
ed to stay in the bank house. It is
said thal he has two houses in Delhij,
But as he could not gel possession, he
was allowed to stay in the Lank house
at the rate of Rs. 400 or 500, but the
bank will have to pay not less than
Rs. 3000 or 4000. This gentleman has
been allowed to stay for 2 years. I
wonder if a chaprasi or a clerk were
in that position, the same considera-
tion would have been shown to him
as was shown to this custodian who
was only receiving a meagre sum of
Rs. 4000 or 5000 a month, Three air-
conditioners worth Rs. 10,000 were
sold for Rs. 2,292, That may be
again the back value, quite legal. The
bank did not need il and it was sold.
Possibly the bank will go in for new
air-conditioners. Six carpets valued at
Rs. 12,912.09 were given away for
Rs. 2602.30. Almirahs worth Rs. 1,835
were given away for Rs. 237.34. Book
cases worth Rs. 755 were given away
for 30 paise. There are many other
things which I hope  the Gov-
ernment will look into. The
question is, is this story which has
appeared in the press correct or not?
This paper does bring out sensational
stories, but many a time it is true.
This paper has given details about the
number of the resolution by which af
these things have been passed. So, it
is a legal transaction; nothing illegal.
The custodian retires and the Board of
Directors passes this resolution There
must be a Government nominee on e
Board. Was he a party to this reso-
lution? Because if he was a party tc
this resolution, then I think something
is definitely wrong somewhere and the
nationalised banks are net working
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in the mterests of the people but,
posslbly. in the interests of the offi-
eigis and the Custodian himself,

AN HON. MEMBER: He must also
‘have ‘got: sometliing, :

SHRI S, A. KADER: Possibly; we
do not krow that. I would like to
pose the following questions to the

Finance Minister. Are they seized of
this matter? 1If it is true, are they
investigating it and, if so, what is the -
"result of it? If it s untrue, if it is
a wrong news, then they should take
action against the paper for having
published such a wrong news item.
They should not try to hoodwink us,
because this involves the fundamental
‘question whether our nationalised
agencies are working in the right direc-
tion, If they are not working in the
right direction, where are we going?
All the public enterprises, or at least
most of them, are running at a loss.
Day before yesterday we discussed the
rags scandal on the floor of the House.
Today I have read out from the paper
another instance. This is a malprac~
tice which has ‘been perpetrated by the
resolution of the Board of Directors
af the Purijab National Bank,

I would, therefore, say thatl it is
time to sit up and look at the things
that are going round. With the rags
-scandal on the one gide, this on the
other side if it ig proved true; and
with many other things which are
going on. everywhere, is it not time to
Jook 'at the administration and decide
for ourselves .who is ruling this coun- .
#ry? - Iy Parltament ruling this Coun-
¥y -.or :the sdministration is ruling this
countey? This iz a very fumdamental
" question thut we will have 10 decide, If
Parliament:is not running this country
1t 4s timé that Parllament  stiould see
- that the doministratton is  brought'
- ‘completély undey the control” of . Par-

liament: Otherwise, we ‘have no right -
40 be'ihie repredentatives of the-petple -

agiwie ¢latim 16 be. Tt s the soverdign
“Pight of ‘tiie - people, the voie of ithe:

7 pebjle, the sovereignty of the. people
o ﬂm gt runact m wm ammmu-‘z-
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“Hvé action of m govemmant ingstead

of the’ officials ruling this country and

the sovereignty ‘vesting ijust amongst

ourselves -and our ‘abusing -or pulling

" up the Mimisters while those who are

‘responsible sit quiet in the essy chair
and emjoy our cirtus without paying
any entertainment fees. This is the
submissivn which I would like to place
before the Finance Minigter,

SHRI VIRENDRA AGARWAL
{Moradabad): Mr.. Chairman, my col-
leagues on this side have streamlined
the scandaloug and corrupt practices
‘that are heing pursued by the various
Ministries when they spoke on the
supplementary demands, while our
Congress friends have largely focussed
their atiention on local problems or
individual cases. While speaking on
the supplementary demands for an
additional expenditure of Rs. 300.77
crores, which are being discussed now,
1 would like to present the impact
of the additional expenditure on the
economy and, secondly, whether it
would really serve the national objec-
tives.

‘What are the national objectives?
They are growth, stability and social
justice, But what we see them result
in? At the moment, while we talk
in terms of growth, it actually results
in economic stagnation, While ‘we
talk of stability, it actually results in
spiralling prices. While- we talk of
social justice, we find large un-
employment in our country. This is
really the picture befote us,

The national leadership i8 very fond
of talking in terms-of ideolegy, policies
-and priiciples.. But when we see . in
terms of results;, we find that af the
moment .the present governmeni have
got: no ideclogy whatsoever, no -policy
and no' principles:; They ‘have got. ‘only
“onie idevlogy and- that. is, h retain
powar nt any cost. : .

'ﬂhe pment kndmh&p is lmown for
hmvlng hat and; cold at the. sarue time.
Phe Brime-Mikister just & little" ‘while

uuomdahmdﬁm wmomy has
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turned the corner and prefers to he
misguided by the World Bank reports.
Then, all of a sudden, she realised that
the situation is not that good and that
it is going to be extremely difficult.

Similarly, the Finance Minister has
always been found in search of some
alibies. Sometimes he talks in terms
of weather; sometimes he talks about
refugee influx or Indo-Pak war of
1971, He has obviously shown a
great deal of comp.acency while handl-
ing the economic situation in the
country though, I know, he has re-
peatedly denied that the Government
suffered from asehseof complacency.
Then, all of a sudden, he started see-
ing the signs of recovery and said that
the Government has taken a series of
measures ior economic recovery. But
we find, in this House, while reply-
ing to the debate on rise in prices,
that he spoke of a deepening economic
crisis and he laid emphasis on the
need for importing foodgrains to the
extent of 1.5 million tonnes.

L

These coniradictory statements which
are being made by the nalional leader-
ghip in this couniry do give an im-
pression to the common man that the
nmational leadership refuses tp learn
from the past experiences. At the
moment, it is irue, there is a whisper-
ing campaign going on ihat Mr.
Chavan has failed as the Finance
Minisier and that he is wholly incap-
able to deal with the critical situation
prevailing in the couniry. I will say,
it is not only the Finance Minister but
the entire Governmenti that has failed.

The economic pelicies of the Gov-
ernment have failed to deliver the
goods and the common mean foday feels
that the Government hag got an image
of helplessness ard that they camnot
really deliver the goods. The common
man has begun wondering as to what
is to be dome at the moment. The
corevoen man {8 greatly disappointed.
The myth has besn exploded; the Gov-
erment leaders have been exposed,
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1f the economic policies are not radic-
ally amended today, I can fell you that
the national objective, that is, the
price stability, will never be achieved
and that the prices, with these Supple«
mentary Demands, will rise at least
by 10 per cent within a period of six
months, by middle of 197Y3. This is
what [ predict. Let the Government
nole that the promises and hopes that
were expressed from time {o {ime will
all go in vain,

I know, at the time of the Budget,
the Finance Minister fold us that addi-
tional Ceniral excise will not increase
the prices. But we know that it has
resulled in 11 per cent price rise
during the last six or scven months,
This 15 the situation prevailing in the
country. Therefore, these Supple-
meniary Demands cannot be supported
unless and until the Governmenti really
gives an assurance that it will actually
not lead tu additional deficit financing,

At the time of the Budget, the
Finance Minister had budgeted for
Rs. 252 crores as deficit financing for
the current year. But we are now
told that it has already gone beyond
Rs. 450 crores. 1 feel that the Gov-
ernmenl has really muddled with the
whole concept of deficit financing
What is deficit financing exactly?
Doeg it not include net bank credit?
This is & question I ask the Govern~
ment because I know the Reserve
Bank’s definition that the net bank
eredit is included in the definition of
deficit financing. If you see the net
bank credit figures, they were Rs. 1,288
crores for 12 months ending October,
1972 3s against Rs. 995 crores during
the preceding 12 months. These net
bank credity should necessarvily give
an impression or an idea of exactly as
to what effect the deficit financing
has got.

Last year we were told that déficit
financing had gone only to the extent
of Rs. 710 crores. But, in' actual
practice, it has gine beyond Rs, 1,100
crores and the money supply expand-
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ed during the 12 months ending Octo-
ber 1971 by Ra. 745 crores and during
the next 12 months the money supply
expanded by Rs. 826 crores. The
massive deficit of the government gec-
tor during the latest 12 months has
been of the order of Rs. 1,300 crores.
You can very well visualise the impact
of deficit financing on prices. We are
told by the Government that the direct
tax collection figures have crossed
Rs. 1,000 crores mark and we have
also been told by the Government
that the government loans have gone
up from Rs. 215 crores {p Rs. 423
crores. The Bangladesh refugee fund
is still going on. With all these col-
lections, the deficit financing today
hag gone beyond Rs. 1,300 crores
during the last 12 months. That is
why I say that the fiscal policy is the
main culprit for the present economic
stagnation prevailing in the country,
and so long as the economic policies
and the fiscal policies are not tuned to
the needs, I am afraid, the economy
can never recover, whatever efforts we
may make on different fronts,

It has been suggested several times
that, if we really want the economy
to improve, we must take bold
measures. The Finance Mimsier should
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spell out these bold measures
{0 reduce the money supply In
the market Whenever  any

suggestion is made to the Go-
vernment we know how indiffierent the
Government is {p it. We have suggest-
ed that at least for a period of one
year there should be no deficit financ-
ing whatsoever, deficit financing should
be reduced to zero.......

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K, R. GANESH): Not possible.

SHRI VIRENDRA AGARWAL:
Secondly, we have suggested that
there should be a reduction in excise
duties on all essential items of con-
sumption. Thirdly, we have suggest-
ed that incenliveg should be given for
accelerating the growth of production
in' the fields of hoth agriculture and
industry. We have almo suggested
that stern measures be taken to curb

lack money in the courtry, and we
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must do something to improve the
faulty distribution system. Finglly
we have said that unproductive and
non-Plan expenditure be cut down at
least by ten per cent. These are the
suggestions that we have made. 1
know that the Finance Ministry has
recently suggested that a five per cent
cut in non-Plan expenditure will be
made. I am not satisfied with these
figures because I know, on an earlier
occasion when the Finance Minister
made similar promises, they have all
gone wrong. We would like to know
exactly what amount of expenditure
has been reduced in the non-Plan or
unproductive expenditure. In any
case, we want the Government to
present some sort of a White Paper
to the House, so that the nation ig con-
vinced that the Government really
means business so far as the question
of culting unproductive and non-Plan
expenditure 1s concerned. Thig is the
only way for curbing inflationary
pressures; the deficit can be cut only
1in this way. ZXither the Government
expenditure should be slaghed in a
big way or non-inflationary flnance
should be found to finance the gap
between the government revenue and
government expenditure, If this is
not achieved, Iam afraid, the present
economic policies will never deliver
the goods and the present mood of
the nation—disappointment and
annoyance—may turn into nation-
wide violence. The economic policies
need to be given a fresh look and need
to be changed to meet the needs of
the people. If the Government is
really determined to meet the aspira-
tions which they have aroused, then
they should do someéthing, and some-
thing radical, at the early stage. The
whole democratic procesg is in danger
today. If the common man loses his
faith and confidence in the entire
government and itd economic policies,
I am sure even the democratic
functioning may get jeopardised. The
Government today is responsible for
holding the price line; the earlier it
does that, the better it is; otherwise,
all these political commilments will
have little meaning and the country
will go to the dogs,
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THE MINISTER OF STATE IN.'THE
MINISTRY OF TOURISM AND CIVIL
AVIATION {(DR.” SAROJINI
MAHISHL);  Shri Jyotirmoy Bosu,
while ‘gspeaking on the supplementary
demands, referred to the working of
the Indian Airlines. In spite of the
tight position of the fleet, IA has been
uperating and extending its service in
the last few years to far-off corners
also. In the last five years, the ser-
vices have been extended and there is
also some improvement in the ser-
vices.

Shri Bosu said that there was
imbalance: in  development in the
eastern region. I do not know what
exactly he meant Yy that, whether 1A
has not been able to cater to the
eastern region in the field of aviation
or he was referring to development
in other aspects. In the eastern
region, not only in those places where
other modes of transport are not
available, but also where other mudes
of iransport are available, IA has
extended its services—in Khowai,
Kailashahar, Kamalpur and the hop-
ping service in Agartala, Lilabare
and Mohanbari. In Agartala the air
field is being extended, the runway is
being strengthened and lengthened
also for facilitating 737 service. Also
the 737 is touching Gauhati. 1A is
proposing to touch all the State capi-
tals within a short period with the
Boeing 737 service. Therefore, it is
not correct to say that the eastern
region has not been developed.

It there is a rise of 100 per cent in
the air fare in parts other than the
eastern regkm in the country, there
is hardly a rise of 50 per cent of that
n the eawtern region

Looking fo the modes o! transpor’c
available, looking also o the facilities
that should be extended to backward
areas, these facilities are being ex- .
tended. In .Barapani -in Meghalaya
and also in Aijal in Mizoram, . the gir-
pérts will be commissioned n'the first.
half of 1973. Therefore, we qan Say
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that the eastern
catered 1o.

region is being

Then he said that the Calcutta Air-
port is being neglected. Calcutta air-
port is an international airport. This
complaint is qften made by many of
the members from West Bengal. 1
do not know why they say this. More
than Rs. 3 crores have been spent on
the construction of the terminal build-
ing and also other facilities, naviga-
tional aids and a number of other
things including staff quarters; the
domestic terminal building has also
been improved. More than 100 sche-
duled international flights take off
every week from Calcutta Airport.
From 1967 onwards we find there 1s a
slight improvement iIn the traffic
position also. We  hope more and
more improvement will be seen in due
course in the Calcutta region also. No
efforts are spared on behalf of TA
and the International Airport Autho-
rity which has taken over from the
Dept. of Civil Aviation to provide all
facilities and to bring about increase
of air traffic in the eastern region.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Why only Calcutta?
Why not Bhagalpur also in the
eastern region?

DR. SAROJINI MAHISHI: I am
speaking about the whole of ihe
castern region. With Calcutta as the
centre, the air services are being ex-
tended o other areas.

Then he gaid that one Shri Kothari
has not paid his arrears at Dum Dum
since ten years. This is wrong.
Arrears are due only from 1st Jan-
uary 1972, It is to the tune of
Rs. 9 lakhs ang it is being recovered
from him. So it is not correct to say
that arrears are pending since ten
years.

He referred to the 82nd report of
the PAC which says that the imported
radars were not installed at the right
time on account of delay and they
could not he used properly. It is a
navigation of service to be put up by
the Department of Civil Aviation. For

1972-T3

the installation of precise and sur-
veillance radars which were imported
the State Governments are required to
giwve land and the CPWD has to build
the whole thing. As a result there
was delay. 1 am not defending the
delay 1 the
should be installed as early as possi-
ble. But there are other navigational
aids such a» VOR and ADF 200 and
others. Yet it is necessary that sll
the international airports should be
equipped with precision radars and
surveillance radars. I do hope that
the department has taken steps to
nstal the radars....(Interruptions).

PROF. S. [. SAKSENA (Mahara)-
gan)) What about Gorakhpur?

DR. SAROJINI MAHISHI:
Jyotirmoy Bosu referred to the case
of Mr. Kozarek and asked why 80
spraying machines were purchased
{from hum The case of Kozarek was
referred {0 CBI and is pending in the
High Court. 1 am not going to make
any remarks about that particular
case. The spray cngines were pur-
chased by the Ministry of Agriculture
DC-—10s are one of the planes in the
list; 1t does not mean that it is being
purchased.

SHRI RIIOGENDRA JHA: Does it
mean ihat when a person is being
prosecuied by one Ministry for some
criminal action, another Ministry can
dcal with him?

DR. SAROJINI MAHISHI: He refer.
red to the sale of skymasters, There
skymasters were sold and the payment
of insialments has been according to
schedule. He wanted to know why
instalments were not paid, how much
18 due, when it is going to be recover-
ed, Two more instalments of Rs.
1,20,000 are due; one on 30-11-1972
and another on 28-2-1973. We hope
they will be paid according to the
schedule.

These were mainly the points made
by him. 1 may say that the JAC has
been doing well; it has been trying

to extend its services to new airports.’

installation. Radars

Mr.

v
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In the last December war, the pilots,
engineers and the staff of the IAC ail
rose to the occgsion and they did
commendable gervice  Contructive
suggestions from the hon Members
are welcome and the IAC and we
here are all to implement the cong
tructive suggestions given to us by
Members and to serve the pation

SHR! SAMAR GUHA  (Contal)
When a carabelle plane from Calcutta
was abput to land at Pelam the
hghts went off 1t was on the verge of
cresh and the mgenuity of the yalot
who 1mmediately went up should be
appremated Will the Government
do something sbout it

DR SAROJINI MAHISHI 1 am
sprry there have been power break-
downs in Palam airport many times
about sixty times in September 40
times 1n Qctober and nearly 20 times
mn November We have appealed to
the Peth: Electric Supply Undertak-
ing Apart from that, within ten
seconds the emergency gervices at the
airport are switched on The hon
Member 1s referring t6 the fght on
the 18th perhaps and when pilot Mr
Bakshi took the plane up with pre-
scpce of muind I commend his ger-
vices and his presence of mind With-
in a short time he took a round also
dand landed after sometime Within
a peribd of ten seconds, the emergen-
ty lights were switched on T am not
defending the hregk-down  There
should nof be breakdown  But in
case there is a break-down, emergen-

15 being switched on within
ag ghort a time as 10 secapnds

Abeut Goraithpur, we are gomg (o
::;e nfﬂonkhpur service in the early
o

HAGWAT .QZAD
Sﬂm . mintister said tlﬁitA the

ragion is bemng developed and a
crow are be W o Gplopite

s b
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Musaflarpuy, sic, bt why this step-
motherly treatment for RBhegalpur
which is one of the oldest divisional
towns of that fidate? Theve 8 already
an all weather airpert there

SHRI ¥ SURYANARAVANA Be-
fore they introduced the Hyderabad-
Calcutta direct service, people ocould
leave Delhi and reach Viayawada
the sam¢ day But now it is not
possible 1 want to know whether
the Government is considering re-
arranging 1t and have a service by
which pcople leaving Delhi may be
able to reach Viyayawada the same
day”®

SHRI J MATHA GOWDER May 1
know whether any Indian Airhines
routes will be given to Air India?

sft gwx W wew (wim)

50 e wrer W ¥ osore Wi
femz 3% Farg 2w K wmg 7 faAw
¥ wrowr fewe ¥ SUT FEAT WE
Aok faw 25 v HE R 0
¥ R A BANTLAE WA FY e
t AU fgalt & gaTIRaE A @)
& s aveer g e W 50 e
st 25 qw@e w7 WA & 99 W
A &FQ ¥ fam ol @ ¥ fgedr &
TR R & feq foow ¥
REeS ¥ ORTC  wqT WA Sy ¢ P

At vwent gl  (vewr)
& gz gk wgd & fawwm ¥ I
¥ waw QW WARAT F | A G M
wagwt & 1 K weem anvgar g B
e g v e & fowm o o aivan
Toee ¥ goin & oo o, wilfe ot
W Xy E oW Fafw § sew wh
i wody §
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DR. SAROJINI MAHISHI: An hon.
member referred to Bhagalpur. In
Bihar we are having services to
Patna, Ranchi and Muzaffarpur
Patna is being served hy a 737 Boeing
Service. Another hon. Member refer-
red to che Patna terminal building, At
present it is undergoing change. Of
course, it i3 heing expunded. You
will find tha! within the next three
or four months, or at the most six
months it will be ready. It will be
ready by the first half of 1973. Of
course, I am not referring to the new
fterminal building  Then there will
be guite a few changes and the whole
termunal building is gomng to bhe ox-
panded A decision has been taken n
this respect.

As the hon Member knows, there
was difficulty on account of the Neel-
gar. 8o, now fencing has been com-
pleted and it 1s ready for Boeing
Service. The terminal building would
be undergoing 1mmediate change and
1 will be expanded

So far as Bhagalpur is concerned,
IAC could not cxtend the service on
account of the tight position of the
fieet. Also, on account of other diffi-
culties, priorities to certain  other
areas ol the country are being atten-
ded to  The hon. Membet's sugges-
tion will he kept in view.

Shri  Suryanurayana
Vijavawada. It is now being touch-
ed by Avio. He wants another rer-
vice, ot a change in the present ser-
vice. If he writeg to me, I shall cer-
tainly look into it

referred to

Another hon, Member referred to
the cut of 50 per cent and 25 per cent
for cancellation I{ there is no cul
at all. the passengers will cancel the
tickets at any moment. I am not
suggesting that a cut or reduction is
a nice thing But there 1s no ather
way. It becomes difficult to  make
1oservations otherwise  The passen-
gers who travel should take care 19
see thal they cancel well 1n advance
In fact, in the case nf cr~reencies
IAC have been very hheral i the
percentapge of reduetion

MGIPND M 2528 T,
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As regards Hindi papers, a decision
has been taken to kcep the Hind:
papers, and it shall be implemented.

oY gR A WA F ¥ oqw
o S A fowm gl # e
TR T W wg T faed @ aw
fzaz & wifem w77 § @ ew
25 YIAE WIEN AAT &, T4 FT TH FH
& fau wfr W oEn FE R
fome 32 & 1 g & I 48 wrqar g
g1 & & & ¥ waraivga wad
T A€ foeA ww ¥ av W oA
ARG O TV VY & Y e A
fa faog g1 war 2, afon wg twas

TWEroE

DR SARQJINI MAHISHI: In 1cply
to Shi1 Gowder's question, there ig
no such proposa] under consideration
Of course, as a part of their interna-
tonal  serviee, Air India 1s operatmg
Rombay-~Caleutta and  Bombay-Delh)
routes  Thete is no question of Air
India getting a route from IAC, Of
course, IAC h4us taken Boemng 707
from Ait India for their services.

migifvw faete ax1T 4 I
it (s fmgrae ama) . manfa
7327,  AWACT wIg oY ME i
ar mwafees WA ¥ ame &
FTAE TN IAT AR H TR
FATAL qT4T ¢ TR A Ap M T qArEr
A EMT WY IATT sIATH] H HATY

i 4 vgw W AL ¥4 IA
FEGA T AT AT P AT

F f s ale i iy ar 8

MR CHAIRMAN The hon, Minis-

ter mav continue his sneech  to-
moriow
18.00 hrs.

The Lok Sabhe then adjourned vl
Fleren of the Clock on Fruday, No-
rember 20 19T/ Agrahauany 3, 100
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